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CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH, NEW DFLHI
O.A.NO.Z2258/2003

this the 12th day of May, 2004
Hon'blie Shri Jjustice V.S. Aggarwal, Chairman

Hon'bie Shri 5.A.51ingh, Member (A)

Bahadur
1 Ram,

Modina,

Rohtak (Harvana)

.-Appiicant
Advocate: Sh.Neerai Goel for Sh.3achin Chauhan)
Versuys

‘Ministry of Home Affairs through,

Secretary,

New Deini~i10001,

The Joint Commissioner of Police.

{Northern Range), PHQ,

I1.P.Estate, New Deihi,

DCP {North Dist. ),

Cival Lines, Deini

. . fespondents
advocate: Mrs.Sumedha Sharma)
OR D E R {ORAL)
Justice V.5.Aggarwal:

The appiicant is a Constabie in Deini Fol
nary proceedings were initiated  and
inary authority nad mposed The Toliowing pena
poiicant -

These facts cannot bDe ignored. In t©riail at
court., the burden of proof 1is  bevond
reasonablie doubtft, however in D.E. rhe
scope and depth of proof is much different

The acts & perception of a poiice officer
are equally important These acts of the
defauiters are unbecoming of them as rFoiice
Officers & have lowered the faith of pubiic
in poiice. Hence I Tind no merif in Lheir
contention & award Them a punishment of
forfeiture of their 4 years approved
service npermanent.ly for a period of 4 years
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ent.ailiing f defauiter
HC Laxmi Cha 4080/~ FB.M.
o Rs.3710 caie of pay
Rs.5200-85 Constanie
Sheel Bah g a majio
penalty o o vears of
approved entailing
reduct.ion 375/- F.M

TO Rs.342F v . ZO00 . in
this case h 3 eb duced from
Re.3425/- P.M RS 25 P.M. wiTh
immediate effect. Both the punishment of
defaulter Constabie Sheel Bahadur, No,738/N
{now 5A%3/N) will run concurrentiy They
will not earn increments of pay during the
period of reduction and after the expiry of
the penalty period the reduction wiil have
effect of postponing of ©Lheir future
increments  of pay The suspension period
of deTauliter #H.C. Laxmi Chand, No.77/N
from 6.6.35 to 12.2.2001 and the suspension
period of detauiter Constabie Sheei
Bahadur, No.738/N (now 538/N) from 6.86.95
to 7.12.98 are hereby decided as period not
spent on duty Tor aii intents and
purposes, "

he appiicant preferred an appeai, whicn seems

ve gismissed. Ry virtue of the present

appiication, he seeks T0 assaii fThe impugned orders

by the disciy nary 4s weli as the appel
Tne petition is being contested.

During the course of the submission,

for the appliicant contends that the penall

is contrary to the provisions of Ruie & P30

—

Poiice {(Punishment and Appeali) Ruies.

Tearned counge’

D

Taking up the piea of ih

)

applicant pertaining Lo Ruie A{d){11) of ihe

BN

to above, reliance is being pliaced on
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decision in the case of Shakti Singh vs. Union of india

(C.W.P.No.z2388/
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1 High Gourt while construing the 1d rule,; heid:

0
D

“Ruie &(d){i1) of the said Rules is
disjunctive in nature. It emplioy the word
‘or’ and not "and’.

Pursuant. to and/or in furtherance of the
«a1d Rules, either reduction in pay may bhe
directed or increment or increments, which
may again either permanent or temporary in
nature be directed to be deferred Bot.n
orders cannot be passed together.

.

Rule &(d)

1)
provision. It
construed.
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Jst. e strictiy

P

The words of the statute, as is well known,
shall be understood in their ordinary or
popuiar sense. Sentences are required Lo
De construed according .o their grammatica’
meaning Ruie of 1interpretation may De
Laken recourse  to, uniess the niain
ianguage used gives rise Lo an absurdity or
uniess Lthere is something in Lhe contexi or
in the object of the statute to suggest the
contrary.

Keeping 1n view the aforementioned basic
principies 1in mind, the said rule s
required to be interpreted.”

6 identical 1s the position nerein and when

the case of Shakii Singh (supra) referred o above, 1
obvious that (f would be a penaity awarded contrary o
Bidi{i1) of the Ruies referred o above

7 Resultantly we quash the impugned oarders

Ruie

and

direct. that the discipiinary authority may pass a fresh

yrdance witin iaw.

',Eﬂ/z i V.3.Aggarwa’

Cnairman






